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Ex—Mamst found dead in Hazaribagh open jail

SHUBHAMTIGGA
RANCHI, MAY 31

A 30-YEAR-OLD surrendered
Maoist was found deadina sur-
render inmates’ open jail in
Hazaribagh district.

Jail authorities confirmed
that the inmate — identified as
Chhota Shyamlal Dehri, also
known by the aliases Santu
Dehri and Somlal Dehri —
found unresponsive inside his al-
lotted cottage.

Jail officials said that Dehri
hailed from Dukhan Dehri vil-
lage in Jharkhand’s Dumka dis-
trict. He had been transferred
from Central Jail Dumka and en-

tered the ‘surrender prison’ on
February 9, 2021 He was facing
trial in eight pending criminal
cases related to Naxal activities
The incident came to light
during the moming headcount
when Dehri, who was lodged in
Ward No. D, did not respond to
calls from prison staff.
JailSupenintendent Jitendra
Kumar told The Indian Express
that the deceased was an un-
married man from Dumka dis-
trictand had beenliving alonein
one of the 100 cottages meant
for surrendered Naxak. “Each in-
mate is given an individual unit
that includes a room, a kitchen,
anda bathroom. This isn't a typ-
ical prison, but a rehabilitation

facility for sumrendered cadres.”

He had reportedly surren-
dered onApril 22,2020, after ini-
tially joining the banned outfit
due to aland dispute in his vil-
lage.“He joined the Naxal outfit
hoping they would help resolve
hisland issue, but when that did-
n't happen, he... surrendered.”
Kumar said.

Officials said theinmate had
shown no signsof mentalil Iness
during his stay.

“Hewasn't under any psychi-
atric care.Those with suchissues
are referred to Ranchi for treat-
ment,” Kumar said.

However, another official
said, “We don't have atrained
counsellor in this jail, and hon-

estly, most prisons across the
country don't. There's a serious
staff crunch. Sometimes NGOs
conduct small sessions, but
nothing is regularor institution-
alised.”

One fellow inmate also said
that the deceased occasionally
spoke of stress over unresolved
land disputes.

Official information said no
suicide incidents were reported
in the Hazaribagh Open Jailin re-
cent years.

However, in the last two to
three months, four such cases
hawe occurred in jails across the
state. These were reported to the
National Human Rights Com-
mission (NHRC).
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‘Grandpa, come home":
Girl to veteran Maoist

Devji Potential
Successor To
Basavaraju

Rashmi.Drolia
@timesofindia.com

Raipur: In wake of the enco-
unter killing of topmost Ma-
oist commander Basavaraju,
an emotionalletter and video
message from the grand-
daughter of senior Maoist
commander, Tipiri Tirupati
alias Devji, has surfaced,
where she pleads with him to
lay down arms and return to
the family.

Devji and his grand-
daughter, Itlu Suma Tipiri,
who is in a Telangana colle-
ge, have never met as he went
underground long before she
was born. A central commit-
tee member, Devji is conside-
red a potential successor to
Basavaraju, but Suma is cal-
ling him back to the life he
left behind.

Deviji, known to be aruth-
less Maoist commander, led
the 2007 attack on Geedam
police station in Dantewada,
which was the first of many

RSS invites ex-Cong
mantri from Bastar
as part of outreach

eterantriballeader from

Bastar, Arvind Netam, who
was a Union minister in Indira
Gandhiand Narasimha Rao
cabinets, has beeninvited by
RSStoitsannual eventin
NagpuronJune5. As chief
guest, 83-year-old Netam will
share the stage with RSS chief
Mohan Bhagwat. Speaking to
TOI, RSS Akhil Bharatiya
Prachar Pramukh Sunil
Ambekar said, “We have
simple reasons for sending an
invitationto Netam because
he has beenrepresenting
tribal community, mainly from
aregion like Bastar...” Tnn

Surrendered Maoist
dies by suicide in
Hazaribag prison

surrendered Maoist,

lodged in Jharkhand’s
Hazaribag jail since 2021,
allegedly died by suicide in his
cell on Saturday. Jail sources
said theinmate did not display
anysigns of depression orany
ailmenttill Friday. However,
questions have been raised as
tohow he acquired the rope.
“Weareprobingthe death
fromallangles,” jail
superintendent Jitendra
Kumarsaid. Shyamlal’s body
was sent for autopsy.The
National HumanRights
Commission hasalsobeen
informed. ™

brutal ambushes to follow.

A day ago, Bastar IG P
Sundarraj had issued ablunt
warning to Maoist comman-
ders: Surrender or die. Suma
appears to realise the fate
that may befall her grandpa.

“Dear grandfather, please
come home.Isend youmy he-
artfelt greetings. I've always
longed to meet you, butnever
got the chance. Whenever 1

readabout youinthemedia,I
feel both pride and pain. I
know you gave everything to
the cause of an egalitarian
society, but recent events ha-
ve been deeply saddening,”
she says, adding: “You've se-
en and achieved so much, but
now weask youtocomeback.
Your family waits atthedoor.
Please don’tforgetus,” Suma
wrote in the letter.
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Surrendered Maoist
dies by suicide in jail
Vishvendu Jaipuriar & Abhijit Sen | Tnn

Hazaribag: A surrendered Maoist, lodged in
Jharkhand’s Hazaribag jail since 2021, alleged-
ly died by suicide in his cell on Saturday. Chho-
ta Shyamlal Dehri alias Santu alias Somalal,
lodged in ward number 3, used a rope and wire
to hang himself from the hook of the ceiling
fan, jail superintendent Jitendra Kumar said.
The jail administration came to know about
this during the morning count, he added.

Aresident of Kathikund in Dumka, Shyam-
lal had eight criminal cases against him. Jail
sources said the inmate did not display any
signs of depression or any ailment till Friday
night. However, questions have been raised as
tohowheacquired therope. “Weare investigat-
ingthe death from all angles,” Kumar said.

Shyamlal’s body was sent for autopsy and
hisrelatives were informed. The NHRC has al-
so been informed.

Shyamlal is the second undertrial to take
his life in the jail within a month. On May 6,
Bhairavnath Darondhi, who was serving a life
sentence, had died by suicide.
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Surrendered Maoist dies
by suicide in Hazaribag jail

Hazaribag: A surrendered Maoist, lodged in
Jharkhand’s Hazaribagjail since 2021, alleged-
ly died by suicide in his cell on Saturday. Chho-
ta Shyamlal Dehri alias Santu alias Somalal,
lodged in ward number 3, used arope and wire
to hang himself from the hook of the ceiling
fan, jail superintendent Jitendra Kumar said.
The jail administration came to know about
this during the morning count, he added.

A resident of Kathikund in Dumka dis-
trict, Shyamlal had eight criminal cases
against him. He was transferred to Loknayak
Jai Prakash Narayan Central Jail --- an open
prison spread over 50 acres and meant for sur-
rendered extremists -—-from Dumka jail in Feb
2021.

Shyamlal’s body was sent for autopsy and
his relatives were informed. The National Hu-
man Rights Commission has also been in-
formed.

..............................................................
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Surrendered
Maoist dies

by suicide in

Hazaribag jail

Hazaribag: A surrendered
Maoist, lodged in Jharkhand’s
Hazaribag jail since 2021, alleg-
edly died by suicide in his cell
on Saturday, report Vishven-
du Jaipuriar & Abhijit Sen.

Chhota Shyamlal Dehri
alias Santu alias Somalal,
lodged in ward number 3, used
aropeand wire tohanghimself
from the hook of the ceiling
fan, jail superintendent Jiten-
dra Kumar said. The jail ad-
ministration came to Kknow
about this during the morning
count, he added.

A resident of Kathikund in
Dumka district, Shyamlal had
eight criminal cases against
him. He was transferred to
Loknayak Jai Prakash Na-
rayan Central Jail — an open
prison spread over 50 acres and
meant for surrendered extre-
mists - from Dumka jail in Feb
2021.

Jail sources said the inmate
did not display any signs of de-
pression or any ailment till Fri-
day night. However, questions
have been raised as to how he
acquired the rope. “We are in-
vestigating the death from all
angles,” Kumar said.

Shyamlal’s body was sent
for autopsy and his relatives
were informed. The National
Human Rights Commission
hasalso been informed.
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FAKE ENCOUNTER

Special CBI court
convicts three
ex-Punjab cops

JASBIRMALHI
MOHALI, MAY 31

THIRTY YEARS after aPhagwara
resident was killed in a fake po-
lice encounterin 1993, a Special
CBICourt in Mohali on Saturday
sentenced three former Punjab
Police officers to three to eight
years of rigorous imprisonment
(RI)with finesand acquitted two
constablesof all charges.

Special Judge-1l Baljinder
Singh Sra held Assistant Sub-
Inspector (ASI) Karamjit Singh,
former Inspector Manjit Singh
and former Sub-InspectorGum-
ejSinghguilty ofthe aime and ac-
quitted Constables KashmirSingh
and Harjit Singhof all charges.

The court sentenced Kara-
myjit Singh to three years of RI
and 350,000 fine; Manjit Singh
(thenlInspector)toeightyearsof
Rland a fine of ¥50,000; and,
Gurmej Singh (then SI) to eight
years of Rl and a fine of 350,000.

The court also directed that
compensation be paid to the
Class-1 legal heirs of the de-
ceased, Palwinder Singh, from
the fines. Victim Palwinder
Singh's daughter Bhupinder
Kaur has, however, expressed
her “dissatisfaction” over the
verdict “The sentence is too le-
nient given the severity of the
crime,” Bhupinder said, adding
that she would move the HC,
seeking a harsher punishment.

$TheIndiank)
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Ex-Maoist found dead in Hazaribagh open jail

The incident came to light during the morning headcount when Dehri, who was lodged in
Ward No. D, did not respond to calls from prison staff.

https://indianexpress.com/article/india/ex-maoist-found-dead-in-hazaribagh-open-jail-
10041125/

Written by Shubham Tigga | Ranchi | June 1, 2025 04:12 IST

2 min read

A 30-year-old surrendered Maoist was found dead in a surrender inmates’ open jail in
Hazaribagh district.

Jail authorities confirmed that the inmate — identified as Chhota Shyamlal Dehri, also
known by the aliases Santu Dehri and Somlal Dehri — was found unresponsive inside
his allotted cottage.

Jail officials said that Dehri hailed from Dukhan Dehri village in Jharkhand’s Dumka
district. He had been transferred from Central Jail Dumka and entered the ‘surrender
prison’ on February 9, 2021. He was facing trial in eight pending criminal cases related to
Naxal activities.

The incident came to light during the morning headcount when Dehri, who was lodged in
Ward No. D, did not respond to calls from prison staff.

Jail Superintendent Jitendra Kumar told The Indian Express that the deceased was an
unmarried man from Dumka district and had been living alone in one of the 100 cottages
meant for surrendered Naxals. “Each inmate is given an individual unit that includes a
room, a kitchen, and a bathroom. This isn’t a typical prison, but a rehabilitation facility for
surrendered cadres.”

He had reportedly surrendered on April 22, 2020, after initially joining the banned outfit
due to a land dispute in his village. “He joined the Naxal outfit hoping they would help
resolve his land issue, but when that didn’t happen, he... surrendered,” Kumar said.

Officials said the inmate had shown no signs of mental iliness during his stay.

“He wasn’t under any psychiatric care. Those with such issues are referred to Ranchi for
treatment,” Kumar said.

However, another official said, “We don’t have a trained counsellor in this jail, and
honestly, most prisons across the country don’t. There’s a serious staff crunch.
Sometimes NGOs conduct small sessions, but nothing is regular or institutionalised.”

One fellow inmate also said that the deceased occasionally spoke of stress over
unresolved land disputes.


https://indianexpress.com/article/india/ex-maoist-found-dead-in-hazaribagh-open-jail-10041125/
https://indianexpress.com/article/india/ex-maoist-found-dead-in-hazaribagh-open-jail-10041125/

INDIAN EXPRESS, Online, 1.6.2025
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Official information said no suicide incidents were reported in the Hazaribagh Open Jail
in recent years.

However, in the last two to three months, four such cases have occurred in jails across
the state. These were reported to the National Human Rights Commission (NHRC).
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The Indian Express
Surrendered Maoist dies by suicide inside open prison in Jharkhand’s Hazaribagh

According to jail officials, Chhota Shyamlal Dehri hailed from Dukhan Dehri village in
Jharkhand’s Dumka district.

https://indianexpress.com/article/india/surrendered-maoist-dies-by-suicide-open-prison-
jharkhand-hazaribagh-10040469/

Written by Shubham Tigga | Ranchi | Updated: May 31, 2025 16:51 IST
4 min read

A 30-year-old surrendered Maoist was found dead in a surrender inmates’ open jail in
Hazaribagh district.

Jail authorities confirmed that the inmate — identified as Chhota Shyamlal Dehri, also
known by the aliases Santu Dehri and Somlal Dehri — was found unresponsive inside
his allotted cottage during the morning headcount Saturday.

According to jail officials, Dehri hailed from Dukhan Dehri village in Jharkhand’s Dumka
district. He had been transferred from Central Jail Dumka and entered the ‘surrender
prison’ on February 9, 2021. He was facing trial in eight pending criminal cases related to
Naxal activities.

The incident came to light during the morning headcount when Dehri, who was lodged in
Ward No. D, did not respond to calls from prison staff.

Speaking to The Indian Express, Jail Superintendent Jitendra Kumar said the deceased
was an unmarried man from Dumka district and had been living alone in one of the 100
cottages meant for surrendered Naxals.

‘Each inmate is given an individual unit that includes a room, a kitchen, and a bathroom.
This isn’t a typical prison, but a rehabilitation facility for surrendered cadres,” Kumar said.

The deceased had been moved to the Dumka prison in February 2021 and was an
undertrial in connection with eight different cases. He had reportedly surrendered on April
22, 2020, after initially joining the banned outfit due to a land dispute in his village.

“He joined the Naxal outfit hoping they would help resolve his land issue, but when that
didn’t happen, he became disillusioned and surrendered,” Kumar added.

Authorities found the body after security personnel conducting morning rounds received
no response when they knocked on his door. “The cottages are locked from the outside
at night. In this case, he had also locked the inner door, which is against protocol. When
guards received no response, they forcibly opened the door and found him dead. He tied
a wire to the hook and then used a rope,” Kumar said.


https://indianexpress.com/article/india/surrendered-maoist-dies-by-suicide-open-prison-jharkhand-hazaribagh-10040469/
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The room was not under CCTV surveillance, as the surrender prison does not follow the
standard high-security setup of regular prisons. Officials said the inmate had shown no
signs of mental illness during his stay.

“‘He wasn’t under any psychiatric care. Those with such issues are referred to Ranchi for
treatment,” Kumar said.

However, another official admitted there is a lack of regular psychological counselling at
the facility. “We don’t have a trained counsellor in this jail, and honestly, most prisons
across the country don’t. There’s a serious staff crunch. Sometimes NGOs conduct small
sessions, but nothing is regular or institutionalised,” he said.

Asked about possible stress or depression, Kumar said while Dehri was not undergoing
psychiatric care, one fellow inmate shared that the deceased occasionally spoke of stress
over unresolved land disputes.

According to official information, no suicide incidents have been reported in the
Hazaribagh Open Jail in recent years. However, in the last two to three months, four such
cases have occurred in other jails across the state; two in Hatuwadh, one in Dumka, and
one in Central Jail Hazaribagh.

The incident has been reported to the National Human Rights Commission (NHRC), and
police at Lohsinghana station have been informed to register an Unnatural Death (UD)
case. The family, including his parents and brother, has also been informed. Further
investigation is underway.
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ETV Bharat

Naxalite Prisoner Dies By Suicide In Jharkhand Jail, Probe Underway

This is not the first suicide reported at the Hazaribagh facility, as a similar incident was
reported from the prison a few years ago.

https://www.etvbharat.com/en/!state/naxalite-prisoner-dies-by-suicide-in-jharkhand-jail-
probe-underway-enn25053102306

By ETV Bharat English Team
Published : May 31, 2025 at 1:24 PM IST
1 Min Read

Hazaribagh: A surrendered Naxalite, Chhota Shyamalal Dehri, alias Santu or Somalal
Dehri, died by suicide at a jail here in Jharkhand, police said. The incident occurred during
the morning prisoner count at the Loknayak Jaiprakash Narayan Central Jail, they said.

A resident of Dumka’s Kathikund area, Dehri was shifted to the Hazaribagh jail from
Dumka Central Jail on February 9, 2021. Police said that there were at least eight criminal
cases pending against him.

According to jail officials, Dehri was found “unresponsive” in Ward D and was declared
dead by medical staff after examination.

“‘His body was sent to Sheikh Bhikhari Medical College Hospital for post-mortem
examination and other medicolegal formalities,” they said.

Meanwhile, the jail administration has launched a probe into the death and is determining
the cause of death. They have also notified the National Human Rights Commission
(NHRC) and other concerned departments about the incident as per the norms.

This is not the first suicide reported at the Hazaribagh facility, as a similar incident was
reported from the prison a few years ago. The fresh case has raised serious concerns
about the security and management of the jail.


https://www.etvbharat.com/en/!state/naxalite-prisoner-dies-by-suicide-in-jharkhand-jail-probe-underway-enn25053102306
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Ex-Maoist found dead in Jharkhand jail
https://theprint.in/india/ex-maoist-found-dead-in-jharkhand-jail/2643468/
PTI| 31 May, 2025 10:02 pm IST

Hazaribag, May 31 (PTI) A former Maoist was found dead in the Hazaribag Open Jail in
Jharkhand on Saturday, officials said.

The body of Chota Shyamlal Dehri, 30, was found hanging in his cell after an inmate was
reported to be missing during the morning headcount, they said.

The jail authorities informed the police after doctors declared him dead, they said.

Hazaribag Central Jail's Superintendent Jitendra Kumar said Dehri had surrendered in
2020 in Dumka and was later transferred to the open jail.

Eight cases were registered against him.

In another incident, the body of a manager of a petrol pump was found hanging in his
office. The incident happened at the outlet located off the NH-2 in Dhanua in the
Chouparan police station area, police said.

A family dispute could be the cause of the suicide, they said. PTI CORR BS SOM

This report is auto-generated from PTI news service. ThePrint holds no responsibility for
its content.


https://theprint.in/india/ex-maoist-found-dead-in-jharkhand-jail/2643468/
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Tragedy in Jharkhand: Unveiling Dual Suicides

A former Maoist named Chota Shyamlal Dehri was found dead in Hazaribag Open Jail,
reportedly due to suicide. His death coincided with another suicide incident involving a
petrol pump manager, highlighting potential personal struggles linked to each tragedy.
Both incidents have prompted police investigations.

https://www.devdiscourse.com/article/law-order/3442862-us-scandals-spending-shifts-
and-policy-updates-the-latest-headlines

Devdiscourse News Desk | Hazaribag | Updated: 31-05-2025 21:58 IST | Created: 31-05-
2025 21:58 IST

Atragic incident unfolded in Jharkhand with the discovery of a deceased former Maoist,
Chota Shyamlal Dehri, within Hazaribag Open Jail, officials reported on Saturday. The
30-year-old's body was discovered hanging in his cell after being reported missing during
a routine morning headcount, police sources confirmed.

The jail administration contacted law enforcement after medical personnel pronounced
Dehri dead. Jitendra Kumar, the Superintendent of Hazaribag Central Jail, indicated that
Dehri had surrendered in Dumka in 2020 before being relocated to the open jail. Dehri
faced eight criminal charges at the time of his death.

In a separate incident, the manager of a petrol pump was found dead under similar
circumstances in his office near NH-2 in Dhanua. Initial investigations by police suggest
a family dispute might have led to the suspected suicide.

(With inputs from agencies.)
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MP’s “tortured’ journalists seek safety from Delhi HC

News MP’s ‘tortured’ journalists seek safety from Delhi HC
https://sundayguardianlive.com/news/mps-tortured-journalists-seek-safety-from-delhi-hc

By Tikam Sharma | June 1, 2025

Senior journalist alleges assault, threats by MP police; seeks Delhi High Court protection
amid harassment claims.

NEW DELHI: Allegations of assault and threats by Madhya Pradesh Police have
surfaced, implicating Bhind Superintendent of Police (SP) Asit Yadav. Senior journalist
Amarkant Singh Chouhan has alleged that he was threatened inside the SP’s office in
retaliation for his reporting on alleged police involvement in extortion. Following the
incident, Chouhan fled to Delhi and sought relief from the Press Council of India (PCI)
and the Delhi High Court, which has since granted him police protection. Yadav has
denied all allegations.

On May 1, four journalists from Madhya Pradesh—Pritam Singh Rajawat (YouTube
channel operator), Shashikant Goyal (news portal owner), Amarkant Singh Chouhan
(Bureau Chief of Swaraj Express Bhind), and one other—alleged that they were assaulted
by police officers inside Yadav’s office. Three weeks later, fearing further reprisals, they
remain in hiding in Delhi and have submitted a complaint to the PCI.

In a petition to the Delhi High Court, Chouhan claimed he fled Bhind due to a serious
threat to his life and liberty. His counsel argued that the petitioner could not approach the
Madhya Pradesh High Court due to the hostile environment back home.

Chouhan stated that he had been reporting on illegal sand mining in the Chambal River,
allegedly operated by a mafia in collusion with local police. As per the petition, SP Yadav
summoned him to his office under the pretext of having tea and then physically assaulted
him. The plea further claims that more than half a dozen journalists were present in the
SP’s chamber, and many were stripped to their undergarments before being beaten.

On May 19, Chouhan and Goyal travelled to Delhi to file complaints with the Press Council
of India and the National Human Rights Commission (NHRC), citing ongoing police
harassment.

The Delhi High Court, in an order dated May 26, issued by Justice Ravinder Dudeja,
granted interim protection to Chouhan. The court directed Delhi Police to provide security
and instructed Chouhan’s legal counsel to furnish details of his local police station, as
well as share his contact information with the Station House Officer and beat officer. The
plea also sought protection of Chouhan’s fundamental rights under Article 19(1) of the
Constitution, including his right to life, liberty, freedom of speech, and profession.
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Both the Madhya Pradesh State Press Club and the Press Club of India have
issued statements condemning the alleged police action. The State Press Club released
a statement on May 3 demanding action against the officers involved, while the Press
Club of India echoed this demand in a detailed statement dated May 25.

In response to the allegations, Yadav told The Sunday Guardian that Chouhan is a “legal
offender” who was previously terminated from his position at a news channel. Yadav
claimed Chouhan has a history of blackmailing individuals and faces extortion and forgery
cases. He maintained that any police action was taken in response to formal complaints
and added, “Now that he has approached the Delhi High Court and has been granted
protection, we will comply with the court’s order.”

Attempts by the newspaper to reach Chouhan and the other journalists for comment have
gone unanswered.
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What happens when an employee is accused of intimate partner abuse

When allegations of intimate partner violence (IPV) or domestic abuse are made against
an employee — outside the bounds of workplace harassment — what can organisations
do?

https://www.thenewsminute.com/news/what-happens-when-an-employee-is-accused-of-
intimate-partner-abuse
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Earlier this month, a woman publicly accused journalist Omar Rashid, currently
associated with The Wire, of multiple forms of abuse. She was not just seeking justice
through civil or criminal channels, but she tagged The Wire, asking them to act. While
Omar has denied the allegations and the Wire has announced an internal inquiry, the
grave accusations prompted the National Human Rights Commission (NHRC) to direct a
police investigation.

But beyond the legal and institutional response, the case reignites a difficult question:
when allegations of intimate partner violence (IPV) or domestic abuse are made against
an employee — outside the bounds of workplace harassment — what can organisations
do?

Advocate Akila RS, a legal expert on workplace inclusion and diversity, says the line is
clear under the Sexual Harassment of Women at Workplace (Prevention, Prohibition and
Redressal) Act, widely known as the POSH Act.

“The complainant must have some connection to the workplace,” she explains. “The Act
covers sexual harassment at the workplace, but it defines ‘workplace’ expansively. In
journalism, that could include hotel rooms on assignment, transit spaces, or interview
locations. But if an act occurred outside work-related contexts and within a purely
personal relationship, the POSH Act will not apply.”

In such cases, Akila says that the organisations will have to fall back on internal codes of
conduct and employment contracts. “If a contract includes a clause around moral
turpitude — which sexual abuse certainly falls under — then they can initiate action.”

Elaborating, she says that ‘moral turpitude’ is a broad legal term encompassing “acts that
are gravely immoral, dishonest, or unethical.”

“But invoking such a clause is only possible if it's included in the employee’s terms of
service. In the absence of such language, and if the case doesn’t fall under POSH, any
action rests squarely on an organisation’s HR policies,” she says.
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This is where many organisations find themselves in a grey zone. As journalist
Ragamalika Karthikeyan observes, “Someone cannot be just fired based on an
accusation. If organisational policy says action can be taken for behaviour outside of the
organisation for whatever reason, there has to be some internal fact-finding to assess
whether there is truth to the allegations.”

When asked if the organisation should be involved in such cases, she says, “In an ideal
situation, organisations shouldn’'t have to. However, the reason why organisations are
brought in by survivors even when it is not a case of workplace sexual harassment is
because survivors often find nowhere else to go, no other means of fixing accountability
and seeking justice. In many cases, survivors don’t want to pursue a criminal complaint,
fearing the emotional toll, social scrutiny, or futility of the legal process. They may not
have access to civil remedies either, like divorce or alimony, especially if the relationships
are not legally formalised. So they turn to the workplace as the only visible, tangible place
where someone can be held accountable.”

She further adds that this indicates a failure of the system that people are driven to social
media instead of court, and rely on employers instead of judges.

But while the moral urgency is palpable, legal experts caution against rushed decisions.
“Natural justice must be upheld,” says Akila. “The accused must have a fair opportunity
to respond to the allegations. Otherwise, any action taken can be challenged as
amounting to unfair dismissal.”

“A fair inquiry, even if informal, is critical. The idea is not necessarily to arrive at a legal
conclusion, but to assess whether continued association with the person against whom
an allegation is raised aligns with the organisation’s values and duty of care toward its
other employees,” Ragamalika adds.

When asked about cases where the alleged perpetrator is in a profession that has helped
them build up a public persona, such as journalism, and could threaten to use his clout to
silence them, Akila says, “This is precisely why organisations have codes of conduct and
other internal policies. If the accused person has any sort of power over the victim, this
can be brought to the organisation’s attention.”

Akila also adds that the primary remedial pathways available for married couples or those
in an intimate relationship are civil or criminal remedial measures, especially the Domestic
Violence Act. “The Act applies even to persons who are in a live-in relationship, not just
married couples.”

Talking about scenarios in which the complainant is an employee, she says even if POSH
doesn’t apply, support mechanisms can and should be activated. “That includes paid
leave, mental health support, and even legal assistance by connecting them to subsidised
or pro bono lawyers. Organisations also have a responsibility to ensure that the
complainant doesn’t face a hostile environment. This means curbing gossip, rumour-
mongering, or indirect harassment from colleagues.”
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"Communal Targeting’: Pushback of Bengali-speaking Muslims Condemned

https://clarionindia.net/communal-targeting-pushback-of-bengali-speaking-muslims-
condemned/

Abdul Bari Masoud
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Police and BSF personnel have been conducting joint operations to detain and deport
suspected illegal Bangladeshis, many of whom are Bengali-speaking Muslims.

NEW DELHI/KOLKATA — Allegations of arbitrary detention and illegal deportation of
Bengali-speaking Muslims, particularly in BJP-ruled states, have sparked widespread
outrage from political and human rights groups. In strongly worded statements, the
Communist Party of India (Marxist) and Banglar Manabadhikar Suraksha Mancha
(MASUM), a West Bengal-based human rights organisation, condemned the actions as
unconstitutional and communally motivated.

The developments come in the wake of the Pahalgam terror attack, which has triggered
a series of crackdowns across multiple border states. According to reports cited by
MASUM, local police and Border Security Force (BSF) personnel have been conducting
joint operations to detain and deport suspected illegal Bangladeshi immigrants, many of
whom are Bengali-speaking Muslims.

The CPI(M) alleged that the BJP-led Union and state governments are using the
Pahalgam incident to target minorities under the pretext of national security. “Even
genuine Indian citizens and those awaiting legal appeals in Foreigners Tribunals or higher
courts are being pushed back into Bangladesh without due process,” the party said in an
official statement. “This is not only inhuman, but also a gross violation of legal procedure.”

MASUM echoed similar concerns, stating that individuals are being picked up without
warrants, blindfolded, and handed over to BSF officers who are then deporting them
across the border illegally. “These acts are criminal. Victims are not produced before any
court, thereby stripping them of their fundamental right to legal protection,” said the
organisation.

Both CPI(M) and MASUM have accused the authorities of communal profiling, asserting
that the operations disproportionately target Muslims. MASUM further noted that the
timing of these crackdowns—soon after the government’s aggressive posturing against
Pakistan—suggests a pattern of collective punishment.

The CPI(M) also criticised the Assam government’s decision to arm “indigenous people”
as part of its border security measures. The party called it “a dangerous move with far-
reaching communal consequences.”
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“Pushing people across borders without trial and arming selected sections of society are
not solutions to infiltration,” the CPI(M) warned. “The government must adhere to the rule
of law, not religious identity, in dealing with undocumented migrants.”

Both organisations have called for an immediate halt to these actions and demanded
accountability. MASUM has urged the National Human Rights Commission (NHRC), the
judiciary, and the Ministry of Home Affairs to launch an independent judicial probe and
prosecute the officials responsible.

“As a democratic republic, India cannot afford to let the principles of justice and equality
be replaced by arbitrary action and communal vengeance,” MASUM stated.

The government has yet to respond officially to the allegations.
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